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Law Commission Report on Indian Succession 
Act

+

*23. SHRI SURAJ BHAN :
SHRI ATAL B1HARI 
VAJPAYEE:

“Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
lay a statement showing :

(a) whether the Law Commission has 
found certain sections of the Indian Succes­
sion Act, 1925 discriminatory against 
women ;

(b) if so, the details thereof ;
»

(c) whether he proposes to bring 
suitable amendments to the relevant Act 
during this session ; and

(d) is not, the reasons thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN 
NATH KAUSHAL): (a) The Law Ccmmission 
has taken up for consideration the revision 
of the Indian Succession Act, 1925 and has 
invited comments on a working paper prepa­
red on the subject.

(b) to (d) Do not arise.
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Statesman, 20th June:

•'It has left other discriminatory sections 
untouched. The reason by its owo 
admission, is fear of provoking public 
opinion which, the Commission says, 
may not be ready for any radical 
change”

There is a Report of the Committee 0° 
the Status of Women—1975 Report. Ofl 
page 362 it says—

‘•That the question of guardian8*)1̂ 
should be determined entirely from the p°10
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of view of the child's interest and not the 
prior right of either parent."

- U. N. Commission on the status of 
women. Four suggestions are there—

1. Women have all equal rights and
duties.
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‘‘The Supreme Court today asked the 
Union Government to explain as to 
why it should not strike down ap un­
constitutional the entire Muslim Per­
sonal Law relating to polygamy, divorce, 
adoption, succession etc.
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(c) whether he propotes to bring uii- 
table amendments to the relevant Act during 
this session.
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SHRI XAVIER ARAKAL : Sir. the 
Law Commission has recommended amend­
ments to some of the discriminatory claus­
es in similar important Acts. For example 
in the Indian Divorce Act, the Christian «
communityf especially the women of that 
community are highly discriminated against 

and the Law Commission has rightly pointed 
out that the discriminatory clauses in the 
Indian Divorce Act should also be removed. 
Now, this matter has been raised in this 
House quite often and the hon. Minister 
was pleased to say that the steps would 
be taken in this regard. Now, I would 
like to know when will amendments to the 
Indian Divorce Act be brought before the 
House by the Government so that equal 
rights to both husband and wife can be given 
and justice done ?

•
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WRITTEN ANSWERS TO QUESTIONS

Introduction of Electronic Voting Machine 
System

*24. SHRI K MALLANNA :
SHRI KAMAL NATH :

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
s ta te :

(a) whether it is a fact that the Election 
Commission has made any request to 
Government to amend the Rapresentation of 
People Act to enable it to introduce the 
electronic voting machine system ; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAGAN NATH KAUSHAL) : (a) Yes, Sir.

(b) Government have been df the 
view that the question of using machines for 
the purpose of elections to State Legislative 
Assemblies and to Parliament and the 
amendment of the law for enabling such use 
should be taken up only after the people are 
made familiar with the system of voting by 
the machines and after there is general accep­
tance that such systemt of voting leaves .no 
scope for misuse. The request of the Election 
Commission for reconsideration of the matter 
is under examination.
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